
T.C.P No.74l(MAH)/2015

SHRI BHASKARA PANTULA MOI{AN
MEMBER (J)

ATTENDENCE-CUM-ORDER SHEET OF THE HEARING OF MUMBAI BENCH OF
THE NATIONAL COMPANY LAW TRIBUNAL ON 19,12.2017

SECTION OF THE COMPANTES ACT: 397139A,58, 59 of the Companies Act
1956 and 241/242 of the Companies Act, 2013.
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1. Learned Representatives of both sides are present.

2. Reply filed from the side of the Respondent in respect of the Amendment
Application. Necessary amendment is to be carried out in respect of the Petition
on record.
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NATIONAL COMPANY LAW TRIBUNAL
MUMBAI BENCH. MUMBAI

SHRI M, K. SHRAWAT
MEMBER (J)

NAME OF THE PARTIES: Mr. Vinod Muktinath Sharma

M/s. Sharma Realty t\t. Ltd. & ors.
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3. Registry is directed to provide Petitioner to implement the amendment in the
Office under Supervision. A schedule of the amendment is on record, copy
handed over to the other side. After the Amendment is carried out, listed for
hearing on 30.O1.2018.

4. The Respondent if deemed fit after the amendment can flle a reply before the
next date of hearing.


